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New Deirii, this ths 18 .thday of September, 2003
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RAJU, JUDICIAL MEMBER

Ashok Rumar Manghi
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nion of India
thraugh Zecretary to Govi. of India,
Department o7 Perzonne: & Training,
Horth Biack, Cantrail Secretariatb,
New Deihi—-1100G1.
2 The Chairman,
[ndl SRR < = [alati BFCSP, = e e I e e P
statt Seiection COmMMISSIon,
AT I - 1 =
Gelaau, LGHID 18X,
ToCr WG, 12,
Ladhy Road, New Deihi.
Ve e s REBpONdEnts
(By Advocate : Mrs. Promila Safava)

against 17 sanctioned and vacant Group 07 posts  and
hiave also sougnt regularisation ot remaining
[ T TP a, i . T e e am w - = —
app o dancts G Grageion O ardup i pastTtE 1IN viaew N
their continuous WOTrKing with the Staff Saelection
Commiason on short "38C7 ).

zZ. Applicants, who were anhgaged sarlier on
daiiy +ated <casual bazsis in thse 350, had approachsd
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other connected cases, which were dispossd oOF Gn
11.2.1392 Gy this Triounal directing the respondsnts

wiiich the engagement shcuid be made as and when neead
arises in preference 1o outsiders. The namss of the
persons, who cannct 08 agpointed in reguiar posts,
should aisc be forwarded to the Despartmsnt ot
Perzscnfney & Training {(DGP&T) Tor consideratiaon for
angagsiment it Var ious oLher ministries and
departments. in  pursuance thersct, the appiicants
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3. Learnad Couns

Birdil contends that thougnt the app

revived as the process has peen started by the
raespondents and the same may be sapeditsd. Howavari,
it iz admitted that the appliicants are still WOrking
P I O —
G veimporary cashg.

4, G the other hand, respondents counsal

appiicants and stated that out of 27 applicants, 3
appiicants are Trom the Tirst 1ist whereas the other
24 appliicants Trom the secong 1ist. Cn grant of

S, Ministry of Finance directed all the
dated 5.8.138%83 to undertake a
11 the posts which are lying vacant and to

raduce  10% of the sxisgting number o
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Regional Gffice had been abciished bringing

regularisation of the applicants would
oily after the revival of the posts.
7. Howaver, 1L 18 contended

[ bl e B
ISUUWryY wseigltieald,

g, I have carefully Gonsideread
contentions of the parties and perused the
placed on record.

3. The appiicants’ continuation
i& not disputed and there i3 no Tikaliho
being dispensed  with. The nteirim praye
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LaEmpGranry status 13 stirictiy to vea governed
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Lasis would be considered but preferential claim would
be Tor surplus statt.

1. Moreover, reguiarisation s subjsct to

the availability of the vacancias.

iZ2. As  in view of the Ministry of Finance’'s

CMs, not only seven posts ars abolished but remaining

10 posts had lapsed as these posts remained vacant Tor
one year. The 55C has already sent a proposal to the

ztatus since 19983, for regularisation.
13. In visw of the above, OA stands disposed
of. NO costs,

<. Rep
(SHANKER RAJU)
JUDICIAL MEMBER





